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PART IV 
+' 

Acts of the Gujarat Legislature and Ordinances promulgated 
and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assenkd to by the 
Governor on the 15th May 1965 is hereby published for general information. 

SUMANT M. VIDYARTHI. 
Secretary to the Government of Gujarat. 

Legal Department. 

GUJARAT ACT NO. 14 OF 1965. 

. > 

( First published, after having received thk assent of the Governor in the 
, :- 

"Gujnrat Governmeni Gazette" on the 17th May 1965. ) 

-An Act further to amend the Societies Registration Act, 1860 in its epplication 
to the State of Gujarat for certain purposes. 

It is hereby enacted in the Sixteenth Year of the Republic of India as follows : - 

1. ( I )  This Act may be called the Societies Registration (Gujarat Amendment) short title 

Act, 1965. and romm%n- 
cement. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Oficial Gazette, appoint. 

2. Affer section 4 of the Societies Registration Act. 1860 in its application to ~ n h i o n  of 

rthe State of Gujarat (hereinafter referred to as "the principal Act"), the foliowing zw 
new section shall be inserted, namely :- XXI of 1860 . 

dl ' 
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Changes in "4A. ( I )  Together with the list mentioned in section 4, there &all be sent 

Zy%$ to the Registrar a statement showing changes during the year to which the 
rdm t~ be list relates in the personnel of Govem~~8, counciI, directors, committee or other 
filed. 

governing body to whom the rna&&ment of tbe affairs of the society is 
entrusted and also a copy of the rules of the society corrected uptodate and 
certikd to be correct copy by not 1- than three of the members of the 
governing body. 

(2) - A copy of every alteration made in the rules of the socity, certified to 
be a correct copy by not less than three members of the governing body, 
shall be sent to the Registrar within thirty days of the making of such 
alteration.'.'. 

/ 

Ineertim of 3; After section 21 of the principal Act, the following ne-w sections shall be 
new aeotiwm 
22 and 28 inserted, namely : - 
in Act XXI 
of 1880. 

Penalties. "22. (I) If the president, secretary or any other person suthorisd &&his 
behalf by a resolution of the governing body of the society fails to comply 
with the provisions of section 4, he shall, on convictim, be punished with fine 
which may extend to five hundred rupees and in the case of a continuing 
breach, shall also be punished with fine not exceeding fifty rupees for each day, 

during the period the breach continues after first conviction for such offence. 

(2) If any person wilfully makes or causes to be made any ialsc entry in, 
or any omission from the list required by section 4, or in or from any statement 
or copy of rules or alterations in rules sent to the Registrar under iection 4A,. 

he shall, on conviction, be punished .with fine which may extend to two 

thousand rupees. 

'hid ot- -23. (1) No Court inferior to that of a Magistrate of the first class shall try 
off en^. 'an offence punishable under this Act. 

: (2) No Court shall take cognizance of an offence punishable under this Act 
except upon complaint made by the Registrar or any other person authorisd 
in M t i n g  by him, in this behalf.". 
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Acta of the Gujamt Legislature and Ordinances promhlgated md 

Reguhtiom made by the Goveraor. 

The following Act of the Gujarat Legislature having been assented to by tbe 
Ctovernor on the 3rd March, 1978 is hereby published for general infomation. 

S. L TALATI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 17 OF 1978. 

(First published after having received the assent of the Governor in  the^ 
"Gr~j~rat Government Gazerte" on the 9th March, 1978). 

An Act further to amend the Smieties Rqistration Act, 1860, in its application 
to the State of Gujarstt. 

It is hereby enacted in the Trvent,y-ninth Year of the Republic of India 
as follows:- 

I. ( 1 )  Tbis Act m y  be called the Societies Registmtion (Gujarat Am- short 

endment) Act, 1978. title and 
~ m m r n *  
ment. 

(2) I h  shall come into forco on suoh date as tho State Government m y ,  

,, by notifiaation in the OJGd Gnzetle, appoint. 

of 
,880. 2, In t , b  long titlc of thc Sooicties R~gistmtion Act, 1860, in its appli- Amendment 

cation to tho Btate of Gujnrst (hcrcil~zftrr n f ~ r r ~ d  t o  as "the principal Act"), ~~~f~~ 
a h r  tht! words " Litemry, Scientific and Chhrihblc hcicties" the worda of3880. 

"and &ciet,ies established for such other puqows" shall be inscrtd, 
tM 

IV- EX^-20 
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Amendment 3. In the preamble of the priucipal Act, for the words "literature, soience" 

~ f ~ ~ ~ ' ~  the words, " literature, science, sports" shall he ~ubstituted. 
of 1800. 

Amendment 4. (1) Section 2 of the principal Act shall be ro-numbered aa sub-scotion 
of wction 2 
of Aot XXI [l) of that section, and 

of 1800. 

I . ( I )  ip, sub-seotion (1) as so renumbcrcd, after and below the worda 

I 
<'tho name of the aocioty;" the following shall be inserted, namely:- 

1 "th6 place of situation of the r e w r e d  office of the society; 

the addresses and occupations of the persons who have sub~~ribed their 
names to the mcmorandwn of association under scotion 1;"; 

(2) after sub-section (I) as so renumbered, the following sub-sectiom 
shall be ingrkd, namely:- 

"(2) A society m y ,  by a special resolution passed by n majority of 
not less than t b - f i f t h s  of the totnl membership of the wciety, alter 
its memomndum of association. 

, 

(3) The nltcration of thc memorandum of assooiation shall not take 
effect until, and except in far as, it i~ wctioned by the Regigtrar 
who gha l l ,  bcfore gmi,ing such sanction, satisfy himself that tho dtera- 
tion is rlot mch as would have the effect of mking the society inebble 
for registration under this Act.". 

a m e n d ~ t  6. In section 3 of tho p~ncipal A&, for the words. "the Re&mr ahall 
of motion certify" the worde, figure aud letter "the Registrar shall, subject to the 
3'fA0t of law. "I provisions of aeution 3A, certify" fiball be substituted. 

Insertion of 6. llftcr section 3 of the priucipnl Act, the following new section ahall be 
new - i ~ d e d ,  namely :- 
3Ain A& 
XXI of 1seo. 

f 

Prcliibitinn "3A. No Society shall be registered by a name which, in tho opinion of 
wab* WB- the Registrar, is undesirable, being a rtamo which is identical with, or 
%ration of 
Booistios nith which in the opinion of the Regidmr, so nearly resembles the name by 
undeeirnble which arly o t h x  existiug society has been previously registered, as to be 
names. likely to deceive thepublic or members of cither socicty or which, without 

the prcvious permission of tho Government concerned, auggds or is 
caloulntcd to suggest the p3troaage of that h v e m n t  or con~eotion 
with any body constitmuted by that Government or any local authority, or 
whioh m%y, subjccf to my d e a  mado in this behalf, f ,  domed to bo 
undesirnble by the Rcgistrar.". 

Inmrtion of 7, Bftcr section 4A of the principal Act, the following new section shall 
nbw mtion be iaserkd, namely:- 
4 8  in Aot 
XXI nf 1880. 
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PB. ( I )  The Registrar m y  serve, or cause to t c  sc:i.:d, on tho autho- Power of 
rised o5wr or any society registered under this Act, a notice requiring h .etrar to 

him ta furnish in mrch manner as may be prescribed by rulea, information =$b::f""- 
or returfis relatiug to persons employed by Ghe society, their ~ n h t i o n s  ,t,, h, 
of employment (including their emoluments, any contributions, mnces- f i v e d u g  

siona or other benefits and amenities provided for ernploye~a) and mat- :!&La 
ters relating thereto, as may be prescribed by such xulcs and the alltho- pmviaionl 

rised officer of the society on whom such notice is served, shall be bound mlating 

to cqmply with the requirement stated therein. thereto. 

(2) The form in which such information or returns shall bc furnished, 
the p~rticularfi which they shallcontain rand the intervals (if any) at which 
suc?~ information or returns shall be fur~lished shall be such as may be 
prcscrihed by rnks. 

(3) The ]lotice rcfcrrcd to in sub-section (1) nlny be served by post. 

(4)  No infornlation or return collected for the purposes of this aection 
shall, mithnut thc previous confielit in mrit,irlg of the society in relation to 
which the information or rcturn mas given or made, be published in such 
mnner as would enable any particulcl~s to be idcnt,ified as rcferriilg to 
a particular socicty. 

XLV (5 )  Except for the purposes of a prosecutiou for an offcnct under aection 

of 11A or undcr the Illdial1 Penal Cod?, no person other than thc Registrar 
1860. or any person duly authorised by him in this behalf, shall b p  permitted to 

sec or to have access to wly information or rrturn furnished as nforesaid. 

(6 )  No suit or other legalprocceding shall lie against the lt~gigtrar or 
any person ~ct.ing under Ghe authority of tllc Registrar in respect of 
anything in good f;lit.h done or iiltc~lded to be done in pursuance of this 
section. 

Exphnatios.-I11 t.his sectiou "aul,horised offiwr", in relation to any mci- 
ety, means such officer or employce of thc mciety as may be autboriaed 
for the ~urposea of this srctioll, 11j' thl: rulrs ~ n d  regulations of thl moiety 
and in dcfaniG of such authoristion by rulea and rogulntionq by a resolu- 
tion in writing by the sacicty, nnd shy11 include,- 

(i) where any officer or ernployr- so nut,horised is urlablc to perform 
his dutica by reason of ~bcence dur to  Iravc or nny other cause, any 
other officer nr cmploycu of the society rho  is In chargr of the duties of 
t l ~ c  officer or e~nploycc so autho~ised during his absence, and 

(ii) where no snch &cer or cmp!oycc hns been w authorised, any 
.member of the governing body of thc society.". 

8. After section 11 of the principal Ack, the f ~ l l o ~ i c g  new scctions shall Eneertion of 
be inserted, namely :- 

new IIA, motions U B  and 
l l C  in Aot 
XIIIof 1860. 



!, endty for 
' contrawning- 

"11s. If any authoriaed officor of a socieby who ia requid  to b 

I *Otion 

nish any information or return under sub-seotion (I) of section 4B, 

(i) wilfully refuses or without l a d  exause neglcots t o  furnish auch 
information or return as may be required under section 4B; or 

- 

(ii) wilfully furnidws or causes to be furnished any information or  
return mbich ho knows to be false; or 

(iii) refuses b answer or wilfully gives a fahe anamer to any ques- 
tion neccssarp for obtailling any infom?t,ion rcquircd to be furnished 
under soction 4B, 

such nuthoriscd officer shall, on conviction, be punished for eaah suoh 
offence with fiuc which may extend to two hundred mpeea. 

Penalty for 1 1 ~ ;  If the Registrar or any person duly nuthorised by him inconnec- 
, impropor 

djsoIowre of tion with the collection of any idomation or returns under this Act wib 
information fully discloses any information or the coutents of ;my return given or mde 
or return. under thia Aot othemiao than in the execution of his duties under t-his Act 

or for the purposcs of the proscout,ion for an offonce under this Act OF 

I 
under the Indian Penal Code, he shall, on oonviction, be punilished for such ,f 

offefice 1vit.h k c  which m3y extend to two hundred rupees. 1 860. 

Bsnotion for llc. No prosecution for nn offauce under section 11A  hall be institu- 
proseoution* hd, except by, or with the mnotion of, the Registrar, and no prosecution 

for an offenw under scotion 1113 ~ h l l  be instituted cxcept by, or with 
the cousc~lt of, the Stnte Government.". 

Amendment 
of motion 

9, In section 126 of the principal Aot,- 
' 128 o f - ~ o t  
I XXI of 1860. (a) in sub-scot.ion (I), for tho portion beginning with tho words "If 

t;hs propoficd name" <and cnding with the words "or the mombera of 
cither society", the words, figure and letter "If the propoaed chango in 
name ia in the opinion of the Itegistrar undesirable for any of the rca- 
sons montioncd in scotmion 3A" shall be subsbitituted; 

(h)  after sub-seation (3), the following sub-section ahall be addod, 
namely :- 

"(4) If, through inad verhenco or otherwise, n gooicty is regidered by 
a name, by which it fihould not have been registered having regard to the 
provisions of section 3A, t,he Rcgistnr m y ,  after hearing tho wcioty 
concerned, direct the 6ociety to change t,he name; u ~ d  the sociuty shall 
chmgo its name within n period of t,hrce months from the date of the 
direction or within such longer period ae the Regidrar may think fit 
t,o allow, in nccordance wit,h thr, provisions of this Act.". 
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10, After sectiolt 12C of flc p r i ~ ~ e i ~ ) ~ l  Act, the iullo~ving ncm sections Insertion of 

shi11l br iriscrtr,rl, nalna1:-:- new seoftons 
12D and 12E 
in Act XXX 
of 1860. 

"1 211. ( I )  ICvcry govrrning l~otly cl~trosictl wit11 tlip manage nlelrt or , " f " ~ ~ $ ~ ~  
t hch nffalrs of a socirty rcgistc r?d mdrr  this Act (noi, brj~:g n pllblic trust and their 

Born. witl~in tllc ll~railiiig of !]IS Bombay Pul~lie Tn~sts  Act, 1950) din11 ]<crp balancing 

'*IX rrglllar : I C C O ~ ~ ~ ~ S .  and nuditing. 
of 
1950. 

(2 )  Siicll ncr;rnl:~l s sii;11l 110 krpt, i n  slicIl form a s  msy bc npprovrd Ily 
tho Registrar and shall contain such partieulnrs as ril:lj* I)c prclicribrtl 115' 

rnlrs. 

(3) Thc accounts shall br 1)iilancrd el1c11 ycnr on t-hc I-ltirtj--iiisb r l  of 
Jlarcli or su..h ot,llrr clay R S  111ay hr fixrd by tllr lI~,pisfl..ar. 

(4) T11v aqcon~its sllnll I)e audilcd n n i ~ n ; ~ l l ~  in such ma~incr ns may 

of bc ~r:scribrcl r:lfcs, by :L Iwrsoli who i s  a Charte~c.cI ilcaom~t:~rlt. \vitllir~ 
1 0 4 ~ .  the mcnlling of th.: (%art-wrci -4ccoutlt~nts Act, 1949 or hy such otlar 

1 ) 5 ~ 1 1 ~ : ' 3  tn:~y I)e nl1thor:serl i l l  t.llis bcltnl f by thc St ;it-r Govcbr~~~~~rwt. 

12E. (1)  fi sllall l ~ c  t l ~ r  duty of crrry antlitor aurliting t1lc accounts Auditor's 
duty to pre- o f  a snr:ir~t b, ~ u n r b t  s~c.tioll 1213 to prepmire an inco~nr and rspcnditnl-c 
paw balance 

;~cc,,~uit il11rl n Il:lt;lllce ~ h ( ~ r t  : ~ r ~ t l  l o  for\~m.!l ccpy of  thr salur lo thc sllcct and -. 
Rcgrstrar. r e v r t  irrogu- 

lnrities etc. 

(2) The ;~utli(ur shfill i l l  his imr~l~ort sl)l!cify ii11 r;lsr,x of i r rcgul~ ,  illrgal 
or inq~rt~por rxpcl~ctitun', or ftiilllrrb or  c~~i~issior~ to  rrcover rnorlcys or 
ntllrr 1 ~ 0 p ? r 1 ~  hrloilgiilg ta t l ~ r  so(?i~:t>~, nr of loss or n-nstr uf Inonry 
cltb-r piholjrrty t,liorrof; a ~ t d  s i i l t r  \\rl~~*t-ht.r snch c s l ~ c ~ i d i t u r r ,  f;iilnl-r. 
o~i1is9inn. 1~1sa or rv;lstr l V ~ s  c:lwrtl it1 collsrqucnce of ljrearh of trast, or 
misripplioxtion cd nlonoy nr  otl~rr  11~0l):~ty I)~.lo~lgi~lg to t llr s o c i v t ~  
i111y ot lirr ~niscol~dllr:t, on t 111. p r t  of 1 1 1 ~  golo\.vrr~i~~g hotly or any ot,llcr p~rso,,.". 

11. T n  srr:tioi~ 19 of tlie l)ri~~cip?l . h t ,  for t l ~ r  15-ords ",:iny person ,)lap Anlrndment 
of wcbiun 10 i ~ ~ s ~ j ~ c t - "  f l l ~  \~-ord~,  fig111.r nlld l r t tcr  "lhcrpt, as otlicrlr-isr lwo~yidcd by scc- 
of Act XXI 

tion 4B, a ~ q  prrsol~ ~ n x y  inslirct" shall bc sul~stitut-rd. of 1880. 

12. I r i  svctioii 90 of the prillci])n1 , Jc~ , -  Ame~ldmea t 
of aection 20 
of Aot XXI 

(I) in mlj-scction ( 1 )  for l l ~ r  ~vnrtls ''scirncc, literal nrr" i l ~ r  ~ o r d ~  " 8 ~ i -  of 1860. 
cnce, litrr;ltnrc, sports" sllnll 111: sllhstif l~trcl; 

13. Ttl  swlion 23 ol't,lla principnl Act, in  ~ul)-sr~t in~l  (2) nftrr tlIp lyorc]s hr~cndmcnt 
of section 23 'lpm~islinblr ~mdcr this Act" thr ~vords. figures nlltl lrttrr ((other than an ofAot 

o f f ~ ~ ~ c r  pul~ is11:ll)lr: ~~ritler sect ioii 11 B," shall h r  in~rrlrd.  of 1800. 

14. A h  s ~ c t  ion 23 of the prilicipd Act, t , l~c fnllowin~ nrjlr srction dla]] Inedio"f 

bc inwrtrd, nnlnr1y:- new ~ e o t i v n  
24 in 1 Act 
XXI of i8no. 
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I P ~ W O ~  to "24. (1)  The State Govrmment may, by not,itication in the Ojficcirrl 
i make G(~zt;&, mskc r111cs to carry out the purpcses of this Act,. 

(2) In particular arlrl iritl~ont prejudice to the gm~rr:~lity of tho Eorr- 
going provision, mcli rulfs limy be madc for all or ally of t,lir matters 
ex1)rrssly required or itllo~.~ci l ~ y  this Act to I)P l)rrscribrd by rules. 

I (3) The power to ni:~lrc rules conf~,rr. d by this section is subject to thc 
( ' conditions of tlic rules being ltlndc nftcr previous p~blic~ition. 

(4 )  All rules am+ u d r r  this scctiu~i shall bc h i d  for ]lot lrbss than 
thirty days bcfnre t lle Staie. L r  gis1atui.c ns sooil nr possiblr aftcr they art: 
mncle and s11a11 br sul)ject to rrsci~gion by the State L~gislntllre or to 
sm:h ~nodificatiuns as the State Lcgislutars ]nay makr during the se~kion 

which they are so laid or t l ~  srssion inlnlcdint~ly followi~lp. 

( 5 )  Any rrscission or inodif~cstiont: so n~iirle ljy the State Legialal urc 

shall be published ill thr Offidal Grrzrtic, ;ind dlall thereupon take c Ffrct.". 

P R I N E D  AT THE GOVERNMEKT CFNIllAL PRESS, I3ANaRINbGAA 
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